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KOLKATA BENCH, KOLKATA
0.A/350/739/2019 Date of Order:09.09.2019 .
M.A/350/627/2019 .
M.A/350/464/2019

Coram: Hon’ble Ms, Bidisha Banerjee, Judicial Member
Hon’ble Dr. (Ms.) Nandita Chatterjee, Administrative Member

Narayan Chandra Roy, son of Sri Bidhubhusan
Roy, aged about 40 years, working as. Health
& Malaria Inspector under the Addl. Chief
Medical Supdt, Bongaon Health Unit, Sealdah
Division, Eastern Railway, residing at Vill,
Sealdanga, P.O Mediahat, P.S Gopalnagar, Dist.
24 - Pgs. (N}, Pin - 743262.

.4 c.r.i s, . --Applicant

3. The Semor DlVlSlonal Personnel Offtcer
Sealdah DlVlSlO]‘l Eastern Rallway, '
Sealdah Kolkata - 700014, .- <

4. The Additional Chief Medical Supermtendent
Bongaon Health Umt Sealdah Division,

_ Eastern Railway, Bongaon,
Pin 743235, Dist. 24 - Pgs. (N).

--Respondents

For The Applicant(s): Mr. D. P. Dutta, counsel
For The Respondent(s): Mr. H. Ghosh, counsel

ORDER{ORAL)
Per: Ms. Bidisha Banerjee, Member (J}:

Heard 1d. counsel for both parties.

2. At hearing, ld. counsel for the applicant wants to amend the prayer made in
the 0.A and seeks liberty to withdraw the present application to make a fresh
representation seeking re-engagement.

3. Ld. counsel for the respondents does not object if such prayer is allowed.
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4. Accordingly, the O.A is disposed of as withdrawn with the aforesaid liberty.

5. In the event, such representation is preferred, the compétentv respondent
authority shall consider the same in accordance with law and pass -reasoned and
speaking order within 8 weeks from the date of receipt of such representation.

6. It is made clear that we have not entered into the merits of this matter and
therefore, all points are kept open for ﬁonsideration by the respondents.

7. M.As consequently stands disposed of.
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